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Marketing of    Doxatopic cream 

1318. SHRIMATI MANORAMA PAN-
DEY; Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer to the 
answer to Unstarred Question 310 given in 
the Rajya Sabha on the 7th May, 1990 and 
state; 

(a) when did the company start manu-
facturing doxatopic cream and when was the 
product introduced in the market; 

(b) what is the composition of this product 
and at what price each pack and strength was 
first marketed; 

(c) whether his Ministry has initiated 
any penal action for contravention of the 
provisions of Drugs Price Control Order 
apart from recovery of overcharged 
amount; 

(d) what MAPE is being enjoyed by the 
company on different strengths and packs of 
Decadurabqlin, Decabolin, Dura-bolin, 
Lynoral, Mixogen, Sustanon and Te?tanon 
and what is the ex-factory cost intimated of 
each product to his Ministry; arid 

(c)  what is the bulk drug price intimated to 
his Ministry sbased on which the prices of 
each of above mentioned products are fixed 
by the iconipany? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) Information is not 
readily available with the Government and is 
being collected and will be laid on the Table 
of the Sabha. 

(b) A Statement is attached. i$ee below) 

(c) Yes Madam, action has already been 
sset afoot in this direction. 

       (d) and (e) A Statement giving the in-
forantion to~fbe estcntt arailable is   en- 
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closed.     (See Appendix  CLIV   Annexure No. 66) 

Statement 
 

 
Implementation   of  prices   of  Flncinolone 

Acetonide. 

1319. DR.     G    VIJAYA    MOHAN 
REDDY; 

SHRIMATI MANORAMA 
PANDEY; 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the 
answer to Unstarred Question 710 given in 
the Rajya Sabha on 19th March, 1990 and 
state; 

(a) whether it is a fact that his Ministry 
entertained the contentions of the company on 
many occasions without serving them any 
notice; 

(b) if  so,  how  many     times     conten-
tions wre entertained; 

(c) when -was the first notice sent to the 
company and how many   communications 

were sent subsequently; 

(d) what steps nave been taken to launch 
prosecution and ;top all control assistance to 
the company when they refused to make 
available the details asked for; 

(e) whether it is a fact that the producer is 
being shielded; 

(f) whether it is also a fact that the 
company has not implemented ihs recent 
fixed prices of finished medicines based on 
Flucinolone Acetonide despite the fact 
that more than two months have passed; 
and 

(g) if so, what penal action has been 
taken  against the  company? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S. GURU-
PADASWAMY);    () to (c)    No,    Sir. 


